AT A e, U (T T o s, 99
IN THE INCOME TAX APPELLATE TRIBUNAL
‘A(SMC)’ BENCH, CHENNAI

T FSEATAT. ST, <@ 9Ee & a9
BEFORE SHRI MANJUNATHA. G, HON'BLE ACCOUNTANT MEMBER

FraaT i« 7./ITA No.: 327/Chny/2021
fArygTeor 99 / Assessment Year: 2017-18

Smt. T. Renuka, ITO,
(Legal heir of Late Thilak Ram v. Ward-1,
Anjani Ram) Krishnagiri.

C-26, Nelson Court,

51 Nelson Manickam Road,
Aminjikarai, Chennai - 600 029.
[PAN: ADRPT-7580-N]

(srf=meft/Appellant) (re7:ff/Respondent)

Ffiwredt &t e A/Appellant by : Shri. R. Viswanathan, FCA
et #T 3T 7/Respondent by : Shri. D. Hema Bhupal, JCIT

CORRIGENDUM

In the Tribunal’s order dated 11™ August, 2023, in ITA No.
327/Chny/2021, the Appellant’s name mentioned in the cause title is to
be read as Smt. T. Renuka, (Legal heir of Late Thilak Ram Anjani
Ram) C-26, Nelson Court, 51 Nelson Manickam Road, Aminjikarai,
Chennai — 600 029 instead of Thilak Ram Anjani Ram, 397, Santhur
Village and Post, Pochampalli Tk, Krishnagiri 635 206, who is deceased.

Sd/-

(HSTATT. SfY)
(MANJUNATHA. G)
saTaeeq /Accountant Member

I=2/Chennai,

femi=/Dated, the 06" February, 2024.
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